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IN THEE CENTRAL Al.)lVllNlS'l‘I{/\'l‘lVl') TRITBBUNAL
PRINCIPAL BENCH NEW DELHI
CP /m /2014
COANO 1681/2000
IN THE MATTER OF
Sl'] ri Mam Chand LPetitioner
| Versus
Union Of India & Ors
| ...Respondents
o Index
SN, Parficulars | PageNo
1. |Memo of Parties. R A

2. |Contempt Petition [C] T /s 11 Of
Contempt of Court Act. 1971 rcad with ! 8”
Section 17 of Administrative Tribunal|' ~ '
Act, 1985 together with supporting
affidavit & Dralt C hmne*

3. |Annexure CP-1 - 9 _ 002’

Copy of the Juddmem dqtui 12.12.2001
4. |Annexure CP-2 o '
A copy of the judgment ol the Hon’ble 0\902 —17?5'— .
High Court dated 10.8. 90]0
5. " |Annexure CP-3
A copy of Hon’ble Supreme Court’s O? é
order dated 18.3.2011,
6. |Annexure CP- 4

Copy of the Hon’ble Tribunal Order dated | 9 ?
18.11.2011

Place New Delhi
cwlcia

J— e CAT (PB) . Petitioner
\ Date )QA/ ]F?/IPJ) iodayl  Through B
" "2‘\ Lo [Meenu Mainee & B.S. Mainee]
- % - Advocates
B & .............. 2-A-33, 34 GC Grand, Vaibhav Khand

n T, : Indirapuram, Ghaziabad
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHI

CP____ /2011
| IN

h)
O.A.NO 1681/2000

IN THE MATTER OF

Shri Mam Chand LLPetitioner
Versus

Union Of India & Ors
...Respondents

MEMO OF PARTIES

S/Shri .
A. Mam Chand
S/o Soran Singh, SOM
Suboverseer Mistry (Work Mistry]
Under Chief Administrative Officer (Const.)
Northern Railway
Kashmere Gate, Delhi

. 2. Dharam Vir
S/o Sh. Chet Ram
Under Dy. C.E./C
SOM, Northern Railway
Patel Nagar, New Delhi

3. Amaurjit Singh
S/o Inder Singh
SOM
Under SEN/C
Northern Railway, Ludhiana

\/4. Ravi Lal
S/o0 Kalu Ram
SOM -
Under Dy. CE/C
Northern Railway, (,hgmdwarh

S. Rajinder Kumar
S/0 Sadhu Ram ’
- SOM
Under Dy. CE/C 4}~




Al . Northern Raitlway, C handigarh

6. Roshan Lal’
S/o Ganpat Ram

SOM .
Under Dy. CE/C E
Northern Railway, Cs13 S e, Pelitioners

VERSUS

1. Sh. 8. Budla Koti
General Manager
Northern Railway
Baroda House
New Delhi,

2. Dinesh Kumar
. Chief Administrative Officer (Const.)

Northern Railway

Kashmere Gate
Delhi ....Respondents

CONTEMPT PETITION [ClU/S 11 0F CONTEMPT OF COURT ACT.
VUL PRITTION - LUUKT ACT,
1971 READ WITH SECTION 17 OF ADMINIST ISTRATIVE TRIBUNAL

ACT, 198755

MOST RES PECTFULLY SHOWETH;:
sﬁ\\s\“‘“

1. That the petitioners had fjle the above notcd 0. A
praying for directions to Respondents to fix the1r salaIy
in grade 1400-2300 extending benefit of 'theii“ Jearlier_
‘WOI‘k as temporary status holders in the category of
Suboverseer Mistry (SOM)*™ w.ef. 1.1.1986 and the
cateoory of SPM Was placed in the same' grade along w1th
fixation .of their pay with a]] coxmequenudl beneﬁt

2. - That the aforesaid 0.A. was allowed by this Hon’ble '

Tribunal vide. order dated 12. l 2 2001 in terms of Wh1ch. |

ol

s - .

Vi -

L : ) —
i —
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P .




the Hon’ble Tribunal had been pleased to allow the OA
with - directions fq the Respondents to accord ‘them
benéﬁt of revised pay scale 1400-2300 w.e.f. 1.'1.1986
tnotyionﬁallyand actual from the date of filing of l.hjs O.A.
ie, w.e.f. 1.9.2000 till today and onwards. The Hon’ble
“Tribunal further directed the Respondents that the
Petitioners are also entitled to- corresponding benefits
under the Fifth Central Pay Commission Report, which
had been accepted by the Govt.; and further directed
‘that Respondents should comply with the aforesaid
directiens within 3 months from the date of receipt of a
copy of the order. Copy of the judgment is annexed
l'1e1'le'to and marked as Annexure CP-i.

That the Respondents, however, challenged the aforesaid
Judgment by ﬁling. a Civil Writ Petit;ion No. 5882/2002
which was, however, dismissed vide order dated
10.8.2010, a copy of which is annexed hereto and

marked as Annexure CP-2.

That the Respondents, therea[’ter filed a SLP in case of
Union of India & Ors. Vs. ManOJ Kumar Srlvasatava &
Ors., which case was dec.1ded along With judgment of the

Petitioner in a “common ]udgment but the Hon’ble

' Supreme Court also dlsmmsed the SLP vide, order dated s

1832011 a eopy of which is annexed hereto and"

- marked as Annexure CP-3

'. @-?




- 5. Since the Respondents failed to. comply with the
directions of this Hon’ble "l‘r-ib'l,mal,v upheld by Hon’ble

High Court and Hoh’ble'Supreme Court, the Petitioner

" filed a Contempt Petition'.on 17.11.2011 Cont.-CAS(C)
840/2011 which- came up lor hearing on 18.11.2011

and this Hon’ble Tribunal was pleased to allow the
Petitioner to withdraw the CP with liberty to move a CP

before Central Administrative Tribunal, as alleged non
compliance as per brder of the Hon’ble Tribunal. A copy

of the order is annexed hereto and marked as Annexure

Cp-4.

6. The Respondents have failed  to comply with  the
directions of this Hon’ble Tribunal in OA No. 1684/2000
decided on 12.1'2.12()() L, upheld by the Hon’ble Delhi
High Court vide order dated 10.8.2010 and further
confirmed by the Hon'ble Supreme Court vide order
dated 18.3.2011. The Respondents have not. only not |
made the payment of the amount due to thé _Petitione;;.in -

pursuance -of the Judgrm(nt have also not cared to

communicate any order in U’llS regard and have thus
committed an offence under Contempt of Court Act .-
It is, therefore, “most 1cspcctlully prayed that in the

interest of justice, this Hon’ble Tribunal, ‘may be":f'.ff

-graciously pleased to:-




%

="\

(i)  Order registration of a case against the respondents
under Contempt of Court Act and direct them to
a{ppear before thié Hon’ble Tribunal, in person, to
explain their conduct and also to comply with the

directions of this Hon’hle Tribunal without any

further delay.

MoV (o el
¥- _ | | Petitioner }
Place: New Delhi 4 3
Date: 1¢/j2]) Through 4 |
. |
P

[Meenu Mainee & B.S. Mainee]

_ Advocates

2-A-33,34, GC Grand, Vaibhav Khand
Indirapuram, Ghaziabad




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH NEW DELHI
CP /2011

IN
* | 0.A.NO 1684/2000

IN THE MATTER OF

Shri Mam Chand ...Petitioner
_ Versus
Union Of India & Ors
: ...Respondents
. ty
’1
AFFIDAVIT

I, Amarjit Singh, S/o Shri Indar Singh, J.E. (Works) under Dy. CE ‘
(Const), Northern Railway, do hereby solemnly affirm and declare'as

under:-

1. That the deponent is the petitioner in the Contempt Petition and

is, therefore, well conversant with the facts of the case,

y- 2 That the Contempt Petition has bheen drafted under the
: instructions of the deponent, the contents of which, are true and .
. ‘
correct. Wv
. ". ﬁ
\
Verification:

I, Amarjit Singh S/0 Shri Indar Singh, do herehy verify that the contents.

.. of the above affidavit are true and correct and nothing material has been | o

.. suppressed there-from. Co -

AT .
e ]
N - v . TH . H
. R t it . i
. ’ ’

e |
. |
. [Meenu Mainee & B.S, Mainee] | @% A ]

/ 4 |

i Advocates
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Z/
- PRINCIPAL BENCH NEW DELHI
CP_____ /2011

IN
0.A.NO 1684 /2000

IN THE MATTER OF

Shreit Mam Charnd LPetitioner
Versus

Union Of India & Ors
...Respondents

I, Dharam veer, S/o Shri ChetRam, J.E. (Works) under Dy. CE (Const),

Northern Railway, do hereby solemnly affirm and declare as under:-

1. That the deponent is the petitioner in the Contempt Petition and

is, therefore, well conversant with the facts of the case.

2. . That the Contempt Petition has been drafted under the

' instructions of the deponent, the contents ol which, are true and
correct.
Verification:

. W
I, Dharamveer, S/o Shri ChetRam, do hereby vcrifyq%ﬁ'e\_{\l‘/\"le contents of

the above affidavit are true and correct and nothing material has been

. suppressed there-from.

' [Meenu Mainee & B.S. Mainee]
. Advocates

c L e




Draft Charges

i WHEREAS this Hon’ble Tribunal was pleased to dispose of
the O.A. No. 1684 /2000 filed by the Petitioner and had directed the
Respondents to accord the benefit of revised pay scale of 1400-2300
notionally w.c.l. 1.1.1986 and actually from the date of filing this
O.A. 1.e. w.e.f. 1.9.2000 till today and onwards. -

Whereas the Hon’ble Tribunal further directed the
Réspondents that Petitioners are entitled (o (:orrosponding benefit
under the Fifth Cent1 al Pay Comml ssion Report which had already
been accepted by the Govt. The H(»n’I)lvA ’l‘r'_il._)urml further directed
the Respondents to comply with the directions within é period of 3

months from the date of receipt of a copy of the order.

Whereas the jl,_idgment of this Hon’ble Tribunal has been
upheld by. the Hon’ble High Court as well as Hon’ble Supré’me
Court, the Respondents have failed to (;:01‘1'1}')1y with their therel’org,.
is a clear attempt to disobey the orders and, thé‘réfbre, the

Respondents are liable to be hauled u.p for the Contempt of ,Court..

/ Petitioner

Date g//[}//} Through N i

7

Place: New Delhi

—

[Mecnu Mainee' & B.S. Mamee]

Advocates
2-A-33,34, GC Grand, Vaibhav' Khand
«  Indirapuram, Ghaziabad




‘ | ANNEXURE -2 271

IN_THE CENTRAL ADMINISTRATIVE TRIBUNAL (PB)
AT NEW DELHI

OA No. 1684 / 2000
MA No. 2083 / 2000

New Delhi this the 12th day of December, 2001

Hon'ble Mr. Govindan 5. Tampi, Memnber (Admn. )

Hon'ble Mr. Shanker Raju, Member (Judicial)

Sh. Mam Chand,
S/o Late Sh. Soran Singh,
suboverser Mistry (Work Mistry),
* ‘ under Chief Administrative Officer '(Const.),
Northern Railway,
Kashmeri Gate,. Delhi &
5 Other as per Memo of Parties ...Applicants

(By Advocate Sh. B.S. Mainee)

| Versus
Union of India : through

1. The General Manager,
Northern Railway,
Baroda House,

New Delhi.

| 9. The Chief Administrative Officer - (Constn.)
Northern Raillway,
Kashmeri Gate,

Delhi , .. .Respondents"'
(By Advocate Sh. R.L. Dhawan) N

ORDER . (Oral) T

By Mr. Shanker Raju, Member (J) :

N~

MA for joining together is allowed.

o

2. The applicants in this case have sought
directions to the respondents to fix their

~salary in the grade of Rs. 1400-2300
' CéRified to he a Trug G@py of Original

B i - pMeenu Mainee




extending benefit of their earlier working
as tempérary étatus holders in the category
of Suboverséef Mistry (SOM) w.e.f. 1.1.86
and the category of 50M was placed in the
same grade alongwith fixation of their
pay with all consequential benefits.

3. Briefly stated,_ phe applicanté are
qualified Draftsmen }ha§ing passed two
years certificate course have applied for b
the posts of SOM. Alongwith the applicant$~
diploma hélders were also considered and
no distinction had been made at that
time. The applicants have been éppointed
as daily wages in the vyear i983 on the’
same> pay scale which was given to thé
diploma holders. Aftef implementation of
the Fourth Central Pay Commission’s
recbmméndations the applicants alqngwith o
diploma holders have been placed\in the
pay scale of Rs. 1200-2040 but in, the
year 1988 the pay scale of diploma holders
has been enhaﬂcedféo rs. 1320-2040 and to

diploma holders it has been. decreased to

Rs. 950-1500. OA 264/89 had been filed

which was' allowed with the directions to

ctorigne!
True .
be a —

conified ©©

. e Mee“us\na'mee _ o




/]
the respondents to place the applicants
in the pay scalé of Rs. 1200-2040 seeking
regularisation. Diploma holders SOMs filed
OA 359/89 where directions have been issued
for their regularisation. They have been
regulgrised in the year 1994 and were
placed in the pay wscale ol Ru. L400-2300,
This decision has not been extended to
the certificaﬁe holders which was
challenéed in OA 1419/94 which was allowed
on 29.1.96 by directing the respondents
to consider the applicants alongwith others

for appointment as SOMs in the grade of

Rs. 1400-2300 against direct recruiltment

quota. In pursuance thereof selection was
held and the applicants were selected for
the posts of Mistry Works/SOM in  the
grade of Rs. 1400-2300 by letter 1dated
6.3.1997. The Railway Recruitmenﬁ.-Board
passed.orders to appoint applicants w.e.f.
11.4.1997 and 22.4.97 respectively. The

pay scale of Rs. 1400-2300 was allotted

to SOMs w.e.f. 1.1.86. The respondents.

Lo

have not paid it either to the diploma

or certificate holders on the ground of

their non-regularisation. The benefit of

Certified to be a True Copy of Original

Meenu Mainees
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ecarlier period for the purpose of fixation

of pay to the applicants has not been
‘acéorded by the respondents. The applicants
filed representatioﬁs.' Diploma holders
being.aggrieved by. non-accord of fixation
of pay in the grade Rs; l40b—2300 w.e.f. 5
i.1.86 approached this Tribunal in OA

1443/95, which was allowed on 26.10.99.

4. " The learned counsel for the applicants
contended by taking resort to the decision
of the ?ribunal in OA 1443}95 that the
apﬁlicants are similarly circumstance and
cannot be deprived ol the [ixalbion of pay
and benefit of revised pay scale of Rs.
1400-2300 w.e.f. 1.1.86 notionally and
actually from the date of filing of the
OA. Tt is also stated that the applicants
are working as SOMs from their%;initiai
appointment'and the proper pay séélé'of
SOM was Rs. 1400-2300. As they'haé.been
performing the duties and responsibilitieé
of the wor]‘c Mis‘.t:.ﬁ:'y,' on the doctrin_‘eﬂ;' ;)f

equal pay for eqgual work %hey cannot bé

- Y

deprived of the pay scale. Accordinﬁ'to

them before regularisation they .Were

" Gerfied to te a"w@’m Original ‘ : o
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drdwing Ra. LHG0” o Lhe pay  gcale ol

RS. 1200—2040 but the salary has been
fixed without giving any benefit of
fixation of pay as por rules in the grade
of Rs. 1400-2300. The appliéants have
been working continuously with temporary
status against regular vacancies, as such
in view of the provisions of Rule 2005_
of the IREM Volume-II having temporary
status they are entitled to get the same
pay scale as given to diploma holders. As
the Fourth Central Pay Comuission hag
recommended only one grade of SOM, i.e.,
Rs. 140092300 the applicants are entitled.
to get the same pay scale for the purpose
' of their pay fixation.
» |
5. On tEe other hand, the respondents in
their reply have stated that ear}ier the
. applicants have filed OA 1419/94 for
appointmént as SOMs in the grade of’Rs.
1400-2300 and.the;eafter filed 0OA 204%/
97 seeking Eorrect“senioriﬁy as SOMS! As
the applicants have prayed tHeir placemenél
in the grade of Rs. 1400-2300 w.e.f.

1.1.86 which is a consequential benefit

/ g

it L S




of regularisatibﬁ as well as seniority
and having failed to assall their grievance
énd their. failure to pray for placement
in the said grade in the earlier OAsm, the
present éA is barred by the doctrine of
Res judicate as well as constructi&e res
judicata in view of thé decision of the
Apex Court in Commissioner of Incomé Tax
’ - ¥
y | vs. T.P. Kumaran, SLJ 1996 (3) SC 101.
It is also stated that the decision in
OA 1443/95 would have no application in
the case of the applicants as the Railwéy
Board's circular dated 2.1.87 has no
application on emplbyges working in the
construction unit. It is also stated that
‘ in pursuance of the directions df this
» |
" Court the applicants have not been
regularised but apbointed as SOMs, as
. such they are not eﬁtitied for calcﬁiabing
the period of temporary status. towards
fixation of pay;- The respondents have

further taken a préliminary objection that

the OA is barred by limitgtion and the

cause of action is not continuing and

recurring as the applicants are praying

%Vue Copyot OGN !

Berificd to b8 2 Tr
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for their placement in Lthe grade of Rs.
1400-2300 w.e.f. 1.1.86 and having filed
"their represenﬁations‘only on 14.9.97 the
OA is not maintainable in view of Section
21 of the Administrative Tribunals Act,
1985. It is further stated that on the
basis of a decision of the Court no cause
of action can arise for the purpose of
limitation in view of the decision of the
Apex Court in Bhoop Singh vs. Union of
India, ATR 1992 (2) sc 278. It is also
stated that in view of (he decision of
the Full Bench in Yasim Kﬁan’s Case two
years certificate holders are not eligible
for direct vrecruitment -but Lor the
directions of thisg Court in OA 1419/94
y the applicants have Deen Considered and
appointed. It ig only those SOMs who are
Possessing diploma are placed in theﬁgrade
~Of Rs. 1400-2300 w.e.f. 1.1.86 and as' the
applicants are unqualified they are
correctly placed in the pay scale of Rs.
1200-2040. They have been @dppointed aé:
Supervisors (Works) in the grade of Rs

1400-2300 in pursuance of the dlrectlons

!
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- of this Court. They have been aceorded
pay scale éf Rs. 1200-2040 in compliance
of an ordér"péssed by the. Tribunal on
1.6.94. Only open lines establishment are
eiigible to be placed in the grade or Rs.
1400-2300. The applicants in the
construction are not entitied for the

same,

6. In the rejoinder, the learned counsel: for
the applicants stated that in view of
Rule 10 of the Central Administrative
Tribunal"(Procedure)' Rules, 1987 while
the previous _petitions have been filed
against reducing the pay scale as'well as
| :; : for regularisatibn and seniority wheré
the consequential relief is promotion but
» , C o
flxatlon of their pay scale, which is a
continuing and recurring cause of .action -
in view of the decision of the Ap;xaCourt
in M.R Gupta vs. Union of India, 1995 (5)
SCALE 29 the claim of the applicants if
raised for fiXation{of pay in the earlier
OAs would have certainly amount to seekiné'
 i_- plural remedies and as such as ﬁhg

(lg— grievance of pay scale ‘has - not 'béen

d .
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adjudicated and Einally soebltled there shall
be any applicability of constructive res
judicata in the case as well as the
limitation. The applicant:s though claiming
benefit of the judgement but yet in view
of placement of SOMs in one grade w.e.f.
1.1.86 by.the Fouith caenbral Pay Comnilsslon
the applicants are also entitled to be
considered for the same in view of

paragraph 2005 of IREM, Volume II.
We have carefully considered the revival
conteﬂtions of Lthe parties and perused

the material on record. The preliminary

objection of the respondents regarding'

constructive res judicata would have no
application in the facts and circumstances

of the present case. The applicants have

earlier filed OAs before thisg court against

reduction of pay scale, seniority and
regularisation where the present grievance
of placement in the pay scale of Rs.

1400—2300- cannot be raised as a

‘consequential relief and would have been

barred by the provisions of plural remedies

contained in Rule 10 - of.,the Central

Origina!
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Administrative Tribunal (Procedure) Rules,
1987. As such, as the claim of placement
ih the pay scale could not have been
raised and had not heen adjudicated upon,
it cannot be obsérved that the applicants
despite haVing opportunity, have not raised
th'e same in Lthe eavlicr OAs. As such the

doctrine of constructive res judicata would

have no application ' in the present

circumstances.

As regards the limitation is concerned,
after the decision in OA 1443/95 on
26.10.99 similarly circumstances SOMs have
been accorded the benefit of pay scale

w.e.f. 1.1.86 the applicants who are

claiming benefit of this décision have

filed representations and have come before
this Court within the stiﬁulated period
of limitation. Aapart from it, “iﬂ the
matter of placement in the pay scaleée: the
cause of actiop arises on every first day
of the month and is a recurring cause of
action and in view of the degision of the
Aﬁex Court in M.R.'Gupta’s case (supra)

the claim of the applicants cannot be

3]
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treated as Dbarred by limitation. The
objection of the reépondents cannot be

upheld.

As regards the merits are concerned, the

w’

case of the appliéént§ is on all fours
covered by thoe decision ol Uhin Court in
OA 1443/95 wherein after meticulously going
into the right of placement in the pay i
scale of Rs. 1400-2300 and placing.reliance
on Rule 2005 IREM ibid., where casual
labours after being granted temporary
status are entitled to the same rights
and benefits as admissible to tempgrary.
status Raillway servants, including the
pay scale and keeping in view the FFourth
Central Pay Commission’s report where only
Y one grade of SOM has been recommended,
i.e., Rs. 1400-2300 and the fact thét the

k letter written by the Deputy Chief Engineer

! - .

o

regardihg carrying dutiés and
responsibilities at par with the IOW érade
IIT as weil as Sﬁéard’s circular date@
2.1.87 the applicants wﬁé have been
previously equated with:the SOM Diploma

holders and in view of the recommendations

€
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of the Fourth Cential Pay Commisgion as
there is only one pay scale of Rs. 1400-
25000 the appliéants cannot’ be debrived
of their placement in Lhe waid pay seale
of Rs. 1400-23000. Admittedly they are
performning ‘the same work as done by the
diploma holders right from their initial
appointment. The.delay in regularisation
of the applicants cannot deprive and
forfeit.their service prior to that date.
As per ﬁhe provisions of para 2005 of
TREM the applicants cannot be discriminated
on _the ?ground that they Dbelong to

construction division.

In this view of the matter .and having
regard to the reason recorded above, we

find that the claim of the applicants for

being placed in the grade of Rs: 1400~

2300 is legally sustainable. The breSént
OA 1is  allowed with direction to' the
respondents to accord them benefit of

revised pay‘scalé“of Rs. 1400-2300 w.e.f.

1.1.86 notionally and actually from the

date of filing of this oA, i.e. w.e.f.

1.9.2000 £ill today and onwards. The

<
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applicants are also entitled to
corresponaing penafit under the Fifth
Central Pay Commission’s report, which

-
1

has bene accepted by the Government . These

respondents within a period of three months
from -the date of receipt ol a copy of

|
directions shall be complied with by Lhe
|
this order. No costs.

. %

(Shanker Raju) {(Govindan S. Tampi) - ‘

Member (J) Member (A) |
1 -

-
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N THS  HIGH COURT OF DELHI AT NBW  DELHI
EXTRA ORDINARY CIVIL ORIGINAL JURISIICTION
. CIVIL WRIT PETITION No, __ / 2002
IN _THE MATTER oF
UNION OF INDIA & OFS =um.oymywuv,oueymowee, PETIV IONERS
vg ' |
- SBEL MAM CHAND & OF3 «ymymym o rmimim o ere  RESPONDHNTS

MEMO _ OF  pARTINS

UNION OF INDIA, through

1,

l.

2..

3.

'Shry Ravy Lal

- The General Manager,
Northern Railway,
Barods House,

NEW DELHI-110 001

The Chief Administrat ive
Northorn Railway,
Kashmere Cate,
DELHI-.110 006

Off icer (Construction),

T I® T ew qw g g,

PETII IONERS
VER S U s

'Shri Mam chand, s/o

Shrl Soran Singh

SOoM, .

¢/o Dy.Chief Engineer/Qu,
‘Northern Railway, CHANDIGARH
. Shti Dharam Vi, s/o
Shel cChet Ram, .

S0M

/0 Dy.Chief Engr,

(Comstruction)
Northern Rly.

Patel Naga,r, NEW DELHI

Shri amarjit si ’
s I’,‘@?PJSJ-GW Roh #/o,
c (C), Northerp R

Lﬁgusnfg_,g (PB)’ OFtReEn Ry,

849
shri Kaly qu

.S0M,

¢/o By.chief Epgineer (Conatmyetion),
Northern Riy, CHANDIGARH

Shri Rajyipder Rgmiv, s/
gt&i; se.;sjlty Bgm,g e

c/0 Dv.Chisf Enginger (Gonstruction),
Northern Rly, GHANDIGARH
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‘ (‘x INTHE HIGH COURT OF DELHIAT NEW DELHI
CONT.CAS(C) 840/2011 and C. M. Nos.20872-73/2011

MAM CHAND and ()I{S ..... Petitioner

- Through: Ms. Meenu Muaince, Advocale

versus

S.BUDLA KOTI and ANR. ..... Respondent

Through:

CORAM:

R o/

HON'BLE MR JUSTICE VIPIN SANGHI

GRDER

18.11.20H

Counsel for the petitioner wishes to withdraw this petition with
liberty to move a contempt petition before the CAT, as the alleged non

compliance is that of the order of the CAL

Dismissed as withdrawn with liberty as prayed for.

VIPIN SANGUL, J
NOVEMBER 18, 2011
s
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